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rite, or to attend at the per-
formance of any worship or 
rite in any religious institu-
tion connected with such 
trust, or to participate in any 
religious or charitable mini~
tration made under such 

trust, . .. . ". 

Mr. Chairman: Now it is four 
o'clock. We have to proceed to other 
business. The han. Minister may 
continue tomorrow. 

16,2 hrs. 
MOTION RE: DEMOCRATIC 

DECENTRALISATION 

Shri Ram Krishan Gupta (Mah'!n-
dragarh): Mr. Chairman, Sir, I beg 
to move: 

"That this House takes note of 
the scheme of democratic decen-
tralisation as formulated in the 
Report of the Team headed by 
Shri Balwantray G. Mehta, ap-
pointed for the study of Com-
munity Projects and Nationa~ 

Extension Service and adopted in 
Andhra Pradesh, Madras and 
Rajasthan and certain other 
States." 
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"Admitted, one of the least 
successful aspects of the CD and 
NES work is its attempt to 
evoke popular initiative", 
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~r.rq 1l ~ ~ ~'f it; ~If.t 
~ ~ ~ I ~'l' it; r.r1f ~ ~'f.l1 
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if ~T ~ ~ <mf it; ~~ ~ ~ fiI; 
'JI1 f.1f'lirfuT 'fir iff i- '3"'1' 'f>1 .. ~ 
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[15ft Wf PI' ~] 
;r(\' ~ I ~ ~ qrq; iii{ V 
~~ <mrlllT~~«~;;r~~fit; 
~ ~ <:mi ~~ « ;;r~ l!i«q' ~N I 

~ it ~~ 'tiitil' if ;;r) ~o ;;r~u 
omr 'ti~ ~ ~ lj' ~ ~ ~ ~;rr 
~~I qr<r1ft~~fit; 
;;ft ~~ lj'if ~ ~ ~ 'tiitift lIlT fuTt 
~ "l{ffi'f.r!; 'ti~ tAi ~~ ~ I «g;r ':( ~ 
o;r{ ~ 'ti~ tfli1' ~: 

"Development cannot progress 
without responsibility and power." 

"If If\!: q'\!:~~ 'ti~ ~ fit; ~~" 
~~ ~ I ;;r~ ~ ri";;ff lIlT g"!.l1cf 
~ iJ) ~'Im 1ft If~ ;rru 'fr I ~ 
,...~~ ~ fit; ~~ ~ ~ ~tt ~ I 
"Ii. iJ) «1I"1fffi' t fit; ~II"fU qr;;r~ 'tif «~ 
« qf~ ~a: ~ 'fr fit; ~1I"f~ ~r.r 
;tT (l'"{ifit ~ I ~~ f<;rif ~ if ~ 
mlPl" <'I"m"lIT fit; ~ Brri\"~rtt ~ <nll<: 
;ft ;;rflf I ~q~ ~ ~ 1ft ~ 
lflfr ~ : 

"Community development can 
be real only when the community 
understands its problems, realises 
Us responsibilities, exercises the 
necessary powers through its 
{:hosen representatives and main-
tains a constant and intelligent 
vigilance on local administration. 
With this objective, we recom-
mend an early establishment of 
statutory elective local bodies and 
devolution to them of the neces-
sary resources, power and autho-
rity." 

itu ~'T ~ q<ft..- ~ I lj' I'ff'f;ft!r 11'~ 
;;ft q Ifi[ 'l:I"4T..- ~lfT ~~ <'!"'nIl it 
~ ~ ~q iJ~ ~U EIfr'f ~;rr ~ 
oq'\{ ~q n-qri;~ ~~;;f~" ~ 
f..-~ ~'ti~'3"i5m;;rfll"l lj'm~ 
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1ft ~ ~ fit; ~ "" qqm- fit;qr 
~'flftf.!;~;;r~~~tfli1'~fiI; 
iJq'fq' ~ ~ 1T'Ait~ ~ ~ it 
~~ f,:if tN ~·I itU ffi qtfift m-
~~fit;~1Imf~~~ 
IT'Aite lIlT ~ ~ r.rq m ~ 
'IT~ q'\"{ «1'1" it ~ ers:q' f.;rfire 
1ft ~ ~ ;;rr.n-~ r.r~ ~ ~ 
~q ~If 'liT "Ill ~ fr:lI"r ;;rflf I 

Mr. Cbail'llUUl: Motion moved: 

"That this House takes note of 
the scheme of democratic decen-
tralisation as formulated in the 
Report of the Team headed by 
Shri Balwantray G. Mehta, ap-
pointed .for the study of Com-
munity Projects and National Ex-
tension Service and adopted in 
Andhra Pradesh, Madras and 
Rajasthan and certain other 
States." 

Shri Ajit Singh Sarhadi. 

U the House a ... "es, we may fix a 
time-limit for the speakers. I think 
ten minutes will do. 

Some Bon. Members: Yes. 

Mr. Cliairman: Very well. 

Shri A. C. Guha (Barasat): What iJ 
the total time allotted for the debate? 

Mr. Chail'llUUl: Two hours. Shri 
Ajit Singh Sarhadi. 

Shri Ajit Singh Sarhacli 
(Ludhiana): Mr. Chairman, I have 
read the report with very great in-
terest and appre<:iation, and I must 
congratulate the members of the 
Team, and particularly its Chairman, 
on giving us a very exhaustive, able 
and illuminating report on the subject 
of community projects and national 
extension services, particularly from 
the point of view as to how economy 
and efficiency can be brought therein 
and as to how popular initiative can 
be taken and popular support 
canvassed. 
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It is no gainsaying the fact that the 
subject taken up by the Committee 
is so vast and its aspect so varied 
that it would not be possible for me 
to deal with them here now; neither 
would it be relevant for me to do so. 
Therefore, I will Jimit my submissions 
only in relatioll to the democratic 
decentralisation, enlarging the powers 
of panchayats and taking the popular 
. ·:""tive in Illlievelopment project~ 
in the rural areas. We have selected 
for our objective the welfare state, 
the fOWldations of which must be 
very strong and sOWld. There is 
no gainsaying the fact that India 
lives in the villages. Eighty ane per 
ren of the population is rural. The 
disparity ill the income of a ruralite 
and an urbanite is very high. It 
would be admitted on all hands that 
this disparity has not in any way 
lessened. Rather it has increased Wlder 
the First Five Year Plan. Under the 
Second Five Year Plan too, I believe, 
this disparity is bOWld to accentuate. 
Therefore, ·the functions of the Com-
munity development blocks and the 
National Extension Service blocks are 
such that they must look to not only 
how we can raise the standard of liv-
ing of the rural population, but also 
how we can raise agricultural produc-
tion, how we can give them subsidiary 
occupations for the purpose of elimi-
nating unemployment and under-em-
ployment. I submit the functions of 
the Community Development blocks 
are very important in developing the 
economy of the country. 

1l has been conceded and a portion 
of the report has been read by the 
hon. Member who preceded me, the 
Mover of the Motion, that so far, we 
have not been able to harness popular 
enthusiasm in these projects. That has 
been a very unfortunate aspect. In 
fact, the hon Member only read the 
first two lines. If a later portion is 
read, the HOuse will appreciate how 
deplorable the condition is in regard 
to these projects. No doubt, by this 
time, I concede that they have got, as 
far as I understand, 3000 Community 
development blocks extending over 
nearly 4 lakh villages, covering a 

Decentrl1lisl1tion 
population of 19i crores. We have 
very much progressed and all credit 
goes to the Ministry for all the sup-
port they have given to the States in 
this connection. But, we must all 
plead guilty to this that we have not 
been able to secure popular enthu-
siasm. Dependence is more on the 
Government agency itself. 

The hon. Member who preceded me 
read a portion. Later it is said. 

"An attempt has been made to 
harness local initiative through 
the formation of ad hoc bodies 
mostly with nominated personnel 
and invariably advisory ill charac-
ter. These bodies have so far 
given 110 indication of durable 
strength nor the leadership neces-
sary to provide the motive force 
for continuing the improvement of 
economic and social condition in 
rural areas." 

In this connection, I would draw the 
a tten tion of the House to another re-
port, the Report of the State Eva-
luation Committee en the working 
of the Community Development Pro-
gramme in the Punjab. This Com-
mittee was constituted some time back 
by the Punjab Government to evaluate 
the working of these projects. It i8 
unfortunate that the opinion of this 
Committee too is very much against 
lack of popular initiative. I will read 
just a portion. On page 5, it says: 

"The people are still suffering 
from the hang-over of the British 
Administration where for every-
thing they looked to the adminis-
trators. That mentality of the 
common man is still persisting 
and Wlfortunately Community 
Development Organisation has not 
hepled the people to get out of 
this slavish attitude. Most of the 
villagers are still poor, illiterate 
and are living under Wlhealthy 
and insanitary conditjons and 
except in a few areas, the Com-
munity Development has not been 
able to inject new life into the 
dead soul of the villager and make 
him realise that he himself is the 
architect of his own future. 
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[Shri Ajit Singh Sarhadi] 
Discussing this, they say: 

"The Committee having consi-
dered the pros and cons of public 
participation in CommUlnity De-
velopment have come to the con-
clusion that in the initial stages 
it may be necessary to organise 
a sort of Compubory National 
Service ~y the village pancha-
yats." 

Of course, I disagree with the finding. 
that there should be the prescription 
of compulsory national service. All 
the same, I would submit that efforts 
should be made to bring in the en-
thusiasm of the people. How can 
that be done? 

We have seen that different States 
have adopted different laws-the three 
tier system whereby we have got the 
village panchayat below, we have got 
the Panchayat samithi in between alld 
we have got the Zilla parishad on the 
top. I would certainly say that, as 
stated by the report, we should have 
a statutory body which would centra-
lise all the development work postu-
lating decentralisation so far as deve-
lopment work alone is concerned. I 
would submit, in case you really want 
to build a really welfare state, it 
should not be decen tralisa tion of deve-
lopment work only, and the statutory 
body entrusted with development work 
alone. Decentralisation should be both 
in the administration as well as the 
judicial aspects. This is a point on 
which I give entire support to the hon. 
Member who preceded me that the 
Centre should lay down a sort of uni-
form legislation commensurate with 
local conditions. Legislation shOuld be 
of a kind where we have certainly a 
middle statutory body established on 
the lines of the Panchayat samithis, 
which should be coterminous with the 
Block area, which should have entire 
power for development. At the same 
time, . I would submit that the Village 
pancliayats should also be entrusted 
with the judicial and administrative 
powers which the conditions of the 
State demand. 

As I said, most of the States have 

already paSsed legislation or are in the 
course of passing legislation. The 
power of the Gram sabhas has been 
limi:ed. I would submit that the 
Gram 3abhas should be a kind of City 
s~tes where the people participate 
directly. I was surprised to fiI'd 
that certain States have limited 
the functions of the Gram sabbas. 
I would stress that the Gram sabha 
should be body which should have 
supervision over the work of the 
panchayat. Not only would I give that 
power to the Gram sabhas but I 
would say that the entire people of 
the Block samithi should be given a 
chance to meet together. I submit, if 
you really want to have a welfare 
state, you should make these statutory 
organisations more powerful give 
them greater power and also ' funds. 
I am sorry I have not got the time. I 
thank you for giving me alll oppor-
tunity to say these few words. 

Shri Tangamani (Madurai): Mr. 
Chairman, the Motion before us con-
sists of two parts. The first one deals 
with the Balwantray Mehta's report. 
It is one of the best reports that have 
~n produced. Generally, the report 
IS known as a report for decentralisa-
tion. Many aspects are there in thi3 
report. I shall not go into all those 
aspects. The general direction of that 
report is quite right. It mentions three 
points, namely, that there should be a 
three tier system of panchayats, pan-
chayat unions and District develop-
ment councils, that these Panchayat 
unions should be constituted by in-
direct election from the village pan-
chayats and that the State Govern-
ments should give these Panchayat 
unions adequate grants-in-aid with 
regard to the enconomically backward 
areas. This principle has been accepted 
because several people who have 
studied these Community development 
projects have been telling us that 
while we are having a revolutionary 
objective for the Second Plan and also 
for the Third Plan, the sort of system 
that we have smells of Victorian mild-
ness. I think these are the words used 
by Walter Lippman. OUr Evalution 
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CQmmittee has also '5tated that we 
have not generated enough initiative, 
but the purpose of this discussion is 
tAl analyse the experience that we 
ha'" gained as a result of impJement-
in" of some of the recommendations 
of thi5 Committee. 

In many of the States, law is bemg 
made for implement~ decentralisa-
tion. The States of Madras, Andhra 
Pradesh and Rajasthan have been 
mentioned in the Motion itself, Rajas-
than by the Zilla Parishad Act, 1959, 
has created 232 Samitis and 26 Zila 
Parishads. Andhra Pradesh, by the 
Panchayat Samiti and Zila Parishad 
Act 1959 has created 235 Samitis and 
20 Parishads. Soon, the Panchayat Act 
will aslo be enacted. In Madras, the 
District Development Act and the 
Panchayat Act, 1958, have been passed 
and 21 Development Councils have al-
ready come in existence, besides 380 
Panchayat Unions and 15,000 Pancha-
yats. Here, the Panchayat Act covers 
both the Panchaya15 and the Pancha-
yat Unions. We have got at lea9t 
12,000 Panchayats and 3,000 more to 
rome. These are the bare facts. 

What I would like to know from the 
hon. Minister is the experience that 
has been gained in these three States 
in actually working out the Panchayat 
Act. I would like to know more about 
Rajasthan because a controversy has 
arisen which was envisaged in the 
Committee's Report itself, namely the 
difference between the delegation of 
powers and decentralisation. This is 
what the Committee says: 

"The delegation of power is often 
mistaken for decentralisation. 
The fooner does not divest the 
Government of the ultimate res-
ponsibility for the action of the 
authority to whom the power is 
delegated. This authority under 
the control of the Government is 
in every way subordinate to it. 
Decentralisation, on the other 
hand, is a process whereby Gov-
ernment divests itself completely 
of certain duties and responsibi-
lities and devolves them' 00 some 
other aqthority." 

Decentralisation 
In our State we were told that 

Rajasthan had gone the way of com-
plete decentralisa:ion, while our State 
is going the way of decentralisation-
c .. m-delegation. We find that in the 
very composition of the Panchayal 
Act itself. From the experience gain-
ed so far, I would like to know which 
would be the proper way we should 
proceed. The issue is a very compli-
cated one and during the recess I am 
sure many of the Members would have 
gone to the various blocks and studied 
the working of the Panchayat. and 
the Panchayat Union Act also. 

Let me briefty refer to the exper-
ience of _Madras State which may be 
of some interest to the House and thl' 
Minister. That Panchayat Act which 
was passed in 1958 envisages the for-
mation of 15,000 Panchayats by the 
end of 1960. Even before this new Act 
came, by the Panchayat Act of 1950 we' 
had already 10,000 Panchayats. Under 
the new Act, any village or group of 
villages having a population of 500 
will constitute a Village Panchayat. 
and Panchayats with a population of 
5,000 and annual income of Rs. 10,OOo. 
or more will be called Town Pancha-
ya15. We expect the entire State to 
be covered by Panchayats by the end 
of this year. So far as Panchayat 
Unions are concerned, they are being 
formed in three stages. One-third of 
them will be formed by 2nd October, 
1960, some more by April, 1961 and 
by October, 1961 the entire State is 
expected to be covered. So, the set-
up there, according to our Ministe.r 
and our very enthusiastic Secretary, 
is that we will be having one corpo-
ration, 66 municipalities, 21 develop-
ment councils, 380 Panchayat Samiti. 
and 15,000 Panchaya15. And 1,50,000 
people will have to be trained who 
will form the base and be able to 
operate these development schemes. 

With this structure, when the actual 
training takes place, we find many re-
vealing things happening. There is 
always resistance from the Revenut' 
Department to divest itself of existing 
powers. Thus, while the new Pan-
chayat Act of Madras gives more 
powers to the Panchayats as we desire, 
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[Shri Tangamani] 
it also takes away certain existing 
powers. For instance, the Panchayats 
had power to dispose of disputes like 
a District Munsift Court, where the 
amount did not exceed Rs. 100 (jJ: 

Rs. 200, but that power has now been 
taken away. 

Secondly, the people who are the 
l'anchayat Officers, who have been 
running these Panchayats in the past, 
have now got reduced powers, and are 
more or less subordinate to the re-
venue authorities So, we must arrive 
at a formula by which the abilities of 
these officers, at the district, middle 
or State level, are fully utilised. Now 
there is a tendency to somehow throw 

them out and make them Secretaries 
to some Minister or another. 

At the Panchayat level there are 
village officers. In certain areas there 
has always been a tussle between the 
village officers and the Panchayat Pre-
·sident. In our State, originally these 
village officers were progressive, even 
leading the revolutionary movement. 
The Katta Bornman struggle itself 
-started because one of the village 
officers incited the zamindar not to pay 
-certain rents to the then East India 
Company. Subsequently, the law has 
-come in such a way that these village 
officers cannot contest any of these 
elections. So, they become a separate 
-entity, apart from the Village Paru:-
hay at. There must Le some device by 
which these village officers are ab-
sorbed. 

We may give ever so many powers 
to the Panchayats, but we must see the 
actual working. In our State the Gov-
·emment is planning that there must 
be an income of at least Rs. 6 per 
head. Supposing there is a village 
with a population of 500, the amount 
will be Rs. 3,000. How much work 
-can "be done with it? They must have 
at least two whole-timers, whose 
salary alone will take away Rs. 1,500 
to Rs. 2,000. So, whole-timers have 
-to be set uP. but the Panchayat must 
,not be burdened with paying their 

salaries. They must come under the 
State machinery itself. Then, day-__ 
day administration will become much 
easier. 

We conceive that the Panchayat 
Samiti should be constituted by iR-
direct election from the Village Pane-
hayats. In other words, the Paneh-
ayat Members who have been elected 
must elect a person who will go to the 
Panchayat Union. But what is hap-
pening is that the Panchayat President 
automatically becomes a member of 
the Panchayat Union in many parts of 
the country. If we accept that posi-
tion, to conform to the Mehta Com-
mittee Report, the President who be-
comes automatically a member of the 
Panchayat SamJti, must be directly 
elected from his area. The electorate 
that elects the members of the Panc-
hayat must elect the Panchayat Union 
member also. 

I would like to know in concrete 
terms the experience gained in the 
three States, and more particularly in 
Rajasthan and Andhra Pradesh so 
that it will be helpful to the other 
States. It is going to be a very dif-
lieult process 8IIld the obstacles in the 
way must be removed which will be 
helped by experiences exchanged bet-
ween the States. 

16.40 hrs. 

[MR. SPEAKER in the Cliair] 

Shri Surendranath Dwivedy (Ken-
drapara): In the brief time at my 
disposal, I shall confine my remarks to 
the progress made in the scheme of 
democratic decentralisation, since a 
decision has been taken in this behalf. 
I feel that it will be rather a misnomer 
to call it democratic decentralisation 
because no devolution of power is 
contemplated in the scheme, nor has 
it been advocated by the Mehta Study 
Team. Nor have these democratic or-
ganisations which are proposed to be 
set up in the rural areas any say in 
the economic planning of the country 
or in shaping the social and political 
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objectives. Therefore, by shouting 
these high-sounding slogans of demo-
cratic decentralisation, we are just 
creating a misunderstanding. 

What is contemplated is that in the 
local development schemes, the people 
of the locality should directly partici-
pate and should be associated to a 
greated extent. Even in this matter, 
I would say that the recommendations 
of the Mehta Study Team are very 
objective. They have taken all aspects 
of rural life into consideration, and 
they have also taken pains to see the 
working of the panchayats as they 
existed then, and the community deve-
lopmmt blocks in different ,)arts of 
the country and also the bureaucratic 
machinery that exists in our country. 
Taking all these things into conside-
ration, they recommended a three-tier 
system beyond the State level, namely 
the district council, the panchayat 
samiti and the panchayat, througn 
which a regular democratic pattern 
could evolve, and the people in the 
villages would feel the responsibility 
of taking their share in the economic 
reconstruction of the country. 

But what do we find? I have here 
befor~ me a document ealled 'Legisla-
tion on Panchayat Raj-A compara-
tive Study' prepared by the Ministry 
of Community Development. This 
document itself shows that very little 
has been done even to attain this 
limited objective. I have nothing to 
say against Rajasthan or Andhra. I 
have a report from a responsible 
gentleman who recently made a study 
of the system in Rajasthan, and I am 
very glad to learn that not only the 
people who have been associated in 
the panchayats in lIajasthan but the 
people in the higher sphere including 
the Government there are very anxious 
to see that the system proves a great 
success. But I find that hardly five 
or six States have so far passed legis-
lation, and there are a few States 
which are just appointing committees 
to f!O into this question; some are in-
troducing legislation, and there are 
two States, namely Wast Bengal and 

Decentralisation 
Bihar, which have not at all felt con-
cerned about these thinis and per-
haps, have not moved at all. This ill 
the POSition in the States, because it 
is a matter which is entirely in tile 
State sphere. But what is the record 
of the Centre? The Centre has some 
Union Territories under their own 
control, where they could have easily 
introduced this system. But, we find 
from the document, towards the end 
that in Manipur and Tripura, in th~ 
year 1960, they have just extended the 
U.P. Panchayat Raj Act of 1947. I 
do not know why this was done, and 
who took so much love for the U.P. 
Panchayat Raj Act of 1947. I do not 
know why this special preference was 
shown for this Act. 

Sliri Ranga (Tenali): The Commis-
sioner must have gone from U.P. 

Sliri Surendranath Dwlvedy: That is 
the POint. The officers who have gone 
there most probably have been draft-
ed from these areas, and they probably 
do not know any other law prevail-
ing in the country. 

Shri BraJ Raj Singh: He was the 
former district magistrate of Agra. 

Sliri SurendraDath Dwivecly: In 
Rajatthan and other places, on the 
c!'ntrary, in the year 1959, we find 
tbat these schemes are being intro-
duced. Similarly, We find that in 
Himachal Pradesh and other areas 
also, practically nothing has been 
done in this behalf. Therefore, it is 
not enly the State Governments who 
have not moved in the matter. What 
is the Central Government doing in 
this matter? That is a point for 
serious consideration. 

The Minister of Community Deve-
lopment may be very anxious, and he 
may be delivering hundreds of lectur-
es all over the country impressing up-
on the people the necessity of this, 
that and the other. But what is the 
result? What is his own record in 
this regard! I want to know speci-
fically whether any attempt has been 
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[Shri Surendranath Dwivedy] 
made by the Ministry of Commwlity 
Development to introduce this three-
tier system in the Centrally admini-
stered Territories, and whether there 
was any objection or obstruction from 
other Ministries or departments of 
the Central Government; if there were 
obstructions and objections, then also, 
it is a serious matter for considera-
tion. 

Although we all welcome and we 
all want that the scheme should be 
made a success, yet, from the little 
that I have studied, I have a fear that 
by insisting on variety and by not 
trying for uniformity all over the 
country we are introducing more 
chaos than any improvement over the 
present system. 

The Mehta Study Team specifically 
stated: 

"If this experiment of demo-
cratic decentralisation is to yield 
maximum results, it is necessary 
that all the three tiers of the 
scheme, that is, village panch~y
ats, panchayat samitis and zllla 
parishads should be started at the 
same time and operated simulta-
neously in the whole district.". 

That was their specific recommenda-
tion. But we find from the legisla-
tion passed, that some of the States 
are not at all anxious to introduce the 
zilla parishads. Some of them are 
insist:ng on the panchayat samitis 
only. In some States, even the block 
has not been considered to be a good 
unit for development purposes. In 
Mysore for example, they have taken 
the tehsil or taluk as the middle unit 
between a district council and the 
panchayat. In a tal uk, there may be 
three or four blocks. In Assam, they 
do not consider the zilla parishads a 
necessity; they are introducing 
mahkuma parishads whose jurisdic-
tion is Ii sub-division. 

In the election to the panchayats 
also, there are very interesting things. 
We want that the adult population 

should be associated with these 
schemes, but I am told-I stand to 
correction, if I am wrong-that in the 
Bill which is proposed to be intro-
duced or is already in vogue in 
Madhya Pradesh .... 

An Hon. Member: It is already in 
vogue. 

Shri Surendranath Dwivedy: I alI' 
told that it is already in vogue. Ac-
cording to that Act, the adult popu-
lation have not been associated. They 
are not to vote for the panchayat, but 
only the families in the village; each 
family in the village will vote for the 
panchayat; the adult people have, 
therefore, nothing to do with it. 

Again, the panchayats also vary 
from place to place. At some places, 
only 500 people constitute a pancha-
yat, whereas in other places about 
3,000 or 4,000 or 6,000 people consti-
tute a panchayat. So, what are we 
going to do actually? If we are ser-
ious that at the lower level there 
should be some uniformity in the ad-
ministrative and developmental sphe-
res, then it is the duty of the Central 
Government to evolve a pattern that 
should be followed in the different 
States. If that is not done, there may 
be variations. 

An Hon. Member: But panchayats 
also differ from place to place. 

Shri Surendranath Dwivedy: There 
may be variations. It depends on the 
income, the financial resources and 
so on. Even the Mehta Study Team 
had taken this into consideration, and 
had stated that where the financial 
resources were very limited, the Cen-
tre could give more assistance. There-
fore, the argument that a particular 
village is sparsely populated and so on 
does not hold any ground, because to 
such areas, Central assistance will be 
available for resources. Therefore, I 
would think that it is highly neces-
sary that a uniform pattern should 
develop all over the country. 

Another point which I want to make 
is this. In the villages, the people are 
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not very much enthusiastic about 
these panchayats and co-operatives. 
They have their previous experience, 
because panchayats were introduced 
in this country not to associate peo-
pic with direct participation in deve-
lopment or administration, but they 
were working as agencies of the 
bureaucratic administration. 

Shri Ranga: Even now. 

Shri Surendranath Dwivedy: My 
hon. friend, Shri Ranga, says that 
even now in many parts they are 
functioning as such. When this is the 
situation, I think it is necessary that 
these panchayats in these villages 
must feel that they have the resour-
ces and the power and respons:bility 
to do things. You must allot suffi-
cient finances to develop the area. 
That must be done also in a uniform 
manner. That is why the Balwantrai 
Mehta Committee also suggested that, 
if not more, 40 per cent of the local 
revenue must be set apart for that. 
I would suggest that all over the 
country one-fourth of the entire 
budget amount should be set apart for 
rural development purposes. If that is 
done, if sufficient funds are available, 
if these people have, according to the 
present contemplated legislation, direct 
responsibility to discharge, wherein 
the executive officers will carry our 
the wishes of the elected panchayab, I 
think the entire atmosphere in the 
villages would change and the new 
life that We want to create in this 
country will be possible; otherwise, if 
the approach is halting, over-cautious 
and hesitant, I would say that they 
better not try it, better not introduce 
more chaos into the present system; 
because our Constitution is a centra-
lised one, it does not contemplate giv-
ing power to the people of the villages. 
The Constitution also does not give 
any statutory support to these new 
organisations. I think the time has 
come when we shOUld seriously con-
sider whether we should not amen!! 
the Constitution so that it gives some 
statutory support to these new orga_ 
nisations that we want to develop In 
this country. 

Shri Ranga: I am afraid I would 
have to mention in the very beginning 
that I cannot agree with the approach 
made by the previous speakers. It 
looks as if they are very keen on 
getting rid of the federal system of 
our Government and empowering our 
Parliament here and the Minister con-
cerned and the Planning Commission 
not only to make laws but also to 
create an administration which will 
steamroll provincial autonomy and 
set a kind of pattern here with the aid 
of the Planning Commission, the 
Ministers and Parliament and impose 
it upon all these various States, giv-
ing them no chance at all to make 
any experiments. 

Shri Surendranath 
body suggests that. 

Dwivedy: No-

Shri Ranga: If my hon. friends 
would only read once again their 
own speeches, they would find that 
the import of their speeches leads 
only to that and to nothing else. 

Shri Surendranath Dwivedy: No. 

Shri Ranga: I speak subject to cor-
rection. 

I shall not be surprised if the Minis_ 
ters also at the Centre would fall in 
love with this kind of approach that 
there should be a pattern set here, a 
plan uniformly to be imposed on all 
the States according to a kind of time-
table and a programme suggested by 
some kind of a Committee like the 
Balwantrai Mehta Committee. I wish 
to say that I stand here not to endorse 
this .... 

The Deputy Minister of Community 
Development and Co-operation (Shrl 
B. S. Murthy): The Ministry has not 
so far undertaken such a task. 

Shri Ranra: I thank him. 

Secondly, some of our fr:ends say 
that Rajasthan's experience is very 
happy. May be so. Our experience 
in Andhra in those days it used to be 
the Madras State-when we were 
starting those village panchayats 30 
or 35 years ago was also very happy 
in the beginning. I was myself res-
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ponsible with the co-operation of that 
dynamic worker, Shri P. Narasimha 
Rao, in organising village panchayats 
In 700 villages out of 960 in my own 
district of Guntur. Aud that was in 
spite of the opposition of the then 
British Government. Therefore we 
were very enthusiastic about it. At 
the first election and to some extent 
during the second election also we 
thought we were able to conduct our 
elections in a happy a~mosphere. 

Thereafter, what has happened is that 
village factions have come on to the 
top. They have taken this political 
instrument in their hands and begun 
to make a mess of the social, economic 
and political life of our villages also. 
Therefore, we have got to think about 
that particular complication We are 
suffering from it in Andhra' today. In 
very many villages, the President is 
chosen by drawing lots, because they 
are equally balanced; in many mher 
villages, by bribing one or two pan_ 
chayat members from this side to the 
other; in many other villages by 'steal-
ing' these people as it where and tak-
ing them away and keeping them 
somewhere, in temporary imprison-
ment, and also forcing them to vote 
in a particular manner; and in several 
other cases, by bribing the election 
officers. 

Shri Surendranath Dwivedy: That is 
done in some of the Assembly elec-
tions also. 

Shri Ranga: Does that justly it? 

Shri Surendranath Owivedy: Does it 
also ju~ify abolition of the Assem_ 
blies? 

Shri Ranga: Let me give my ('x-
perience. Let us get to know what 
is happening. The officers themselves 
are bribed. They deplete the majo-
rity to a minority and so on. It 
depends upon the comparative pover-
ty or the richness of these various 
groups. AI! these things are happen-
ing. 

In the light of this unhappy exper_ 
ience, what i! it that we !hould try 

to do? One suggestion that I have 
been making over all these years, In 

the light of this unhappy experience .. 

Shri KaUka Singh (Azamgarh): 
Unhappy experience about the villag-
gers' behaviour? 

Shri Ranga: Of this particular 
system of election. 

I have been suggesting that in addi-
tion to the principle of election by 
majority, the principle of drawing lots 
also should be introduced. I would 
like to suggest that if there are to be 
15 members in a panchayat board and 
there are 15 wards, in each ward 3 
people may be elected by majority 
vote and out of these 3, one may be 
selected by drawing lots. Similarly, 
let these 15 5pcople get together and 
let 3 people be elected again by these 
15 either by proportional represen~a
tion or by whatever system you like. 
From out of these 3, one may be select-
ed by drawing lots as the President, 
another as the Vice_President and the 
third as the Chairman of the import-
ant Committee, the Finance Com-
mittee or Works Committee or 
whatever it is. 

The advantage in this would be that 
there would no1 be these terrible 
factions c ..... :5te-wise and various other-
wise and even political pressure in 
order to make sure the election of any 
particular man, firot as a member and 
next as President. When you 
withdraw these pressures and bring 
in the element of chance or God, you 
will make it absolutely useless for 
these people to think of bribing 
anybody or coercing any person in a 
caste-wise manner or political fashio:1. 
Then there would be chance for a 
number of good people to come in. 

After all, the management of the 
village panchayat does no1 depend on 
so-called qualification of education or 
various other things that you think of. 
It depends upon commonsense and 
also character and local reputation. 
Therefore, if you introduce these two 
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elements together, give an opportunity 
for chance also to play its own role 
and withdraw this terrible pressure 
it might be possible to have elements 
which would behave a little better 
than what has been happening today. 
I would like an experiment to be 
made on these lines. 

SecondJy-Shri Tangamani has tried 
to analyse it rather carefully-there 
is the question of delegation and de-
centralisation. What actually is hap-
pening is that all these village pan-
chayats are given some powers but 
subject to the final authority of the 
State Government; so much so that 
the State Government can bring in its 
own politics-and it does bring in its 
own politics. We will haVe to mini_ 
mise this. You cannot completely eli-
minate alI politics. At the same time, 
it has got to be minimised. 

My friend seems to be wondering 
what I mean by it. There are Minis-
ters and Ministers; there are parties 
and parties; there are factions and 
groups within the same party. All theSe 
people are interested in importing 
pressures into these things. There 
are these, 'Show cause why such and 
such a resolution that you have pas-
sed should not be rescinded; show 
cauSe why the President should not be 
removed; show cause why the Vice-
President should not be removed, why 
such and such a member should not 
be removed because they have not 
attended so many meeti~gs. There 
are a hundred and one ways of con_ 
trolling these village panchayat boards 
which are open to the Ministers. And 
Ministers are using and misusing them: 
Not only the Ministers; there are so 
many and one other people behind 
the Ministers. Today there are the 
SUb-Ministers, the Deputy Ministers 
Official Ministers and non-official Mini~ 
sters. All these people are there. 

. S~ri B. S. Murthy: I am a Deputy 
MIDlster. 

Sbri. Ranga: Fortunately tor him, 
my tnend happens to be in the Cen-

DecentTaliBation 
tre and not in the State. (Interrup-
tion). I am not concerned with per--
sonalities. I am concerned with what 
is happening, with our own exper-
ience. There are ways and ways 10-
prevent this. One of them is this. 
Just as you have the University 
Grants Commission, let there be s' 
Panchayat Grants Commission consis-
ting of judicially-minded people, pre-
sided over by a High Court Judge or 
a retired High Court Judge. Whatever 
funds the Government has to give to 
village development be placed at the 
disposal of this Commission as you 
are doing in the case of the University 
Grants Commission. (Interruptions). 

Sbri Nath Pai (Rajapur): One for 
the whole country? 

Shri Ranga: I am talking about 
every State. I am not bothered about 
the whole of India. This is one idea 
which I would like to be explored. 

Then the third thing is with regard 
to elec~ions. As I said, a lot of pres-
sure comes to play with regard to 
elections. Not only then; thereafter 
also if no-confidence motions have got 
to be moved and permission has got to 
be given and somebody has got to 
decide whether the proper procedure 
has been followed or not. We should 
not burden the Ministers concerned 
with the burden and terrible respon-
sibility of deciding these disputes. 
Therefore, I suggest a Commission. I 
am very keen on it, it should be a 
quasi-judicial one; it should not be 
burdened with any ministerial respon-
sibilities; it should not be 'dependent 
upon the fortunes of elections and 
all the criticisms of these things that 
we find in all the States. So, if there 
is someone there, a High Court Judge 
or somebody else, he may be aided 
by a number ot representatives of the 
village panchayats, the zila parishads. 
As and when a particular caSe comes 
up, then, as you choose your jurors from 
a panel you can choose these advisors . 
Those advisors the affairs from whose 
district come up tor discussion and 
decision need not take part in that 
particular discussion. But, neverthe-
less, these people will be there to. 
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advise the judicial officer. Let that 
judicial officer decide whether a parti-
cular election has been held properly 
or not, whether any permission has to 
be given to move a vote no-confi-
dence or not or whether any notice 
has to be served on any of these 
people. 

There should also be an indepen-
dent accounting and auditing service 
for all these village panchayats. When 
I am talking about these village pan-
chayats, I am using the term in a 
generic fashion. I am also including 
in the phrase the panchayat samities 
and zila parishads also. All these 
three must be there. I have many 
more things to point out but I cannot 
say them now. 

In conclusion I would like to suggest 
that all political parties should take a 
vow publicly that they would not in-
terfere in the management of the 
elections and in the affairs of these 
panchayats-this three-tier system. 
What was happened recently is this. 
So far as the village panchayat elec-
tions were concerned the parties kept 
them<elves away because they want-
ed these village factions to go on 
castewise and all the rest of it. Once 
they have fought the elections and 
when there are 20 or 25 panchayats in 
a particular samiti area, then they 
begin to apply the pressure among 
these 20 or 25 people. Then they are 
isolated 'and taken to religious centres 
and both the sides make these 
pcople take vows that they would 
remain loyal to their respective sides 
and all sorts of mischief does take 
place. Therefore, I do not want any 
political party to come in the way. 
Let them take a vow publicliy; and 
if anybody were to misbehave then, 
of course, he will stand to be con-
demned by the public opinion. Let 
them at least take that decision. 

In this connection, some time ago 
Shri Jaya Prakash Narayan was sug-
gesting the same thing. We, in the 
Swatantra Party. were ready to accept 
that suggestion I may tell you I my-
self have had intimate experience of 
:the manner in which these village 

panchayats have been organised and 
helped to function during the last 30 
or 35 years. I know that this is the 
best possible course that can be fol-
lowed and that is why I was rc]dy 
to accept the suggestion of Shri J aya 
Prakash Narayan. 

I do not think that this Parliament 
should take too much of interest in 
the local affairs to such an extent 
that it would go away. Let us at 
least be clear on this and agree on 
this as political parties and national 
representatives of this country. Let 
us all say to ourselves that we shall 
not interfere with Or interest our-
selves in the politics and electioneer-
ing of this three-tier system from the 
village panchayat right up to the 
zila parishad. 

Mr. Speaker: Shri M. D. Mathur-
I will give chances to hon. Members 
from Rajasthan and Andhra and then 
come to the others. Let these hon. 
Members first give thdr experiences. 

Shri M. D. Mathur (Nagpur): Mr. 
Speaker, Sir, it is really regrettable 
that in spite of two years having 
elapsed, almost all States, except 3 or 
4, have not agreed to respect the 
wishes expressed in the Balwantray 
Mehta Committee report, although the 
subject was discussed in Parliament 
also. So far as the States that have 
accepted the report are concerned, 
they have also done it in their own 
way and Shri Dwivedy pointed out 
the example of U.P. and one or two 
more States. I, therefore, stand to 
appeal to Parliament that unless and 
until the Constitution of India is SO 
amended that the Panchayat Raj 
system finds a proper place in it, we 
will not be able to have a regular 
pattern as suggested by the Balwan-
tray Mehta Committee. 

So far as Rajasthan is concerned, I 
am grateful to my colleagues here 

. who had 'a word of praise for Rajas-
than and its working of the scheme 
of democratic decentralisation. We 
have not taken this scheme only as 
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an experiment; but we have taken it 
as a faith. If democracy has to stay 
in India it can only stay if it is 
further decentralised and taken to the 
lowest level. Unless and until there 
is . decentralised administrative 
apparatus we will not be able to en-
thUSe the people at the village level 
to carry on developmental activities 
as envisag.,d in the Community De-
velopment programme or other-

wise. It i< necessary that the sug-
gestions of the Balwantray Mehta 
Committee should be accepted. 

If we read the Balwantray Mehta 
Comm:ttee rep:)rt today we find it is 
completely obsolete SO far as certain 
developments that have taken place 
in the villages are concerned. Today 
we have a system in Rajasthan as 
suggested in thl" rep0l1. We can cri-
ticise the report for this. It has 
suggested that an official should be 
the Chairman of the Panchayat Samiti 
and the Zila Parish ad in the form of 
the S.D.O. and the Collector. In this 
year 1960, nobody can accept an 
official to be the Chairman of a non-
official elected body, particularly 
when one wants to introduce non-
offidals to carryon the developmen-
tal programme. Therefore, there are 
many things suggested by the Bal-
wantray Mehta Committee which 
cannot be accepted in the present 
context of development in this coun-
try. I say that there is at least one 
good and strong point of the report 
which should be accepted. Formerly, 
the development of the panchayat as 
well as the area development were 
being carried out in this country 
through the development block agen-
cies. When it became an adminis-
tration it came to be oorried out 
through the official agency. After 
working for a number of years, the 
development programmes stood at the 
cross roads and therefore, this com-
mittee was formed to investigate and 
se-e how we could enlist people's par-
ticipation in the village developmen-
tal activities. They could not go 
ahead unless and until people's re-
presentatives and the villagers them-
selves are made responsible for them 
and they are given duties and 
649 (Ai) LSD-9. 

powers. After thorough investiga-
tion this Committee ultimately gave 
this report. Today the panchayat, 
samiti and the zilla parishads are the 
three tiers in the system recommend-
ed by this Committee. They should 
be headed by the elected Chairmen. 
I agree with Shri Tangamani when 
he says that in Rajasthan we have 
dev ia ted from the report of this com-
mittee. The sarpanch or the chair-
man who becomes a member of the 
panchayat samiti is directly elected on 
adult suffrage. The panchayat samiti 
is the real executive apparatus as 
envisaged by the Mehta Committee 
in carrying out the developmental 
activities in the State and it is there-
fore directly elected by the people. 
If he is directly elected, he has 
J(reater strength when he works in 

_ the samiti than a man indirectly elec-
ted or nominated. Therefore, in 
Rajasthan we have deviated from 
this report on this point. 

In India people say that we have 
guided democracy and under guided 
democracy we have delegated decen-
tralisation. This point had been 
raised. This is mostly the critici,m 
that is coming these days. It is 
correct to some extent. When demo-
cracy is ushered in guidance is ne-
ceS3·ary. But in this decentralisation 
there has never been any agiiatioll 
demanding powers for the panch3yat 
or the villagemen It was done 
becau;e the community development 
administration could not go ahead 
with development work in that area 
through the official agency. Ulti-
mately the Mehta Committee gave 
expression to a feeling of failure and 
said that we could not enthuse the 
people. The shramdan movement 
be-came a sort of an adventure and a 
failure. Therefore, we said ultimate-
ly that a community can be develop-
ed only by a community and these 
are the basic institutions-the village 
panchayat, the panchayat samiti and 
the zilla parishad-which should b" 
formed. The zila parishad is a 
supervisory or advisory or directive 
body. There is the second filter 
where the Members of Parliament and 
the State legislatures sit and discuss 
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these things. So, the panchayat 
samiti is thus guided. As a matter 
of fact, the panchayat samiti is an 
executive apparatus of this scheme 
and that .hould be a strong body. 

Another point is whether we have 
delegated the power or we are decen-
tralising the power. So far as Rajas-
than is concerned we are not dele-
gating any power; we have decentra-
lised power. The budget of the 
Panchayat samiti in Rajasthan comes 
to Rs. 10 crores and it is completely :n 
their hands; the State Government 
has no authority. There is a sepa-
rate audit for that. Shri Ranga sug-
gested it just now. We have a sepa-
rate Service Commission and a cadre 
of service for the panchayat samiti 
and the zilla parishads under the 
Rajasthan Act. This Commission is 
an independent body and is not under 
the State Government. Retired High 
Court Judges and revenue board 
members are appointed as members 
of the Service Commission and when-
ever recruitment for a particular dis-
trict takes place, the Chairman or 
the Pramukh of that district serves 
in that commission and recruitment 
take place. If these institutions 
have got only delegated powers, the 
whole purpose of the panchayat raj 
system will fail. The villages should 
be made to take the initiative and 
the people in the villages shoUld feel 
that they are masters of their destiny 
so far as the subjects transferred to 
them are concerned. About nine 
months back elections were held and 
it was ca1led an experiment and we 
have been having this experiment of 
democratic decentrali.ation for the 
last nine months and I am proud to 
inform the House of this fact. People 
used to criticise the villagers and 
say that they were not educated and 
the people in the lower strata of 
society would not be able to decide 
things for themselves and discharge 
their duties and that there would be 
chaos. The chaos are somewhere else 
and- they are not on account of these 
people. If you have faith in your 
men, the cumulative wisdom of the 
people at large is definitely better 
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than the wi.dom of any single officer, 
a single individual, however trained 
he may be. 

We have found, Sir, that these 
villagers have managed themselves 
very we1l. Of course, there are diffi-
culties. Difficulties are there even at 
the highest level. Everywhere, even 
in your Assemblies, the Parliament 
and eveywhere there are frictions. 
Why should we be afraid of frictions 
and difficulties? We do not say that 
the Parliament should be dissolved 
because there 'are differences of opi-
nion. We do not say that any 
legislature should be dissolved because 
there are differences between the 
various parties, the Congress Party 
and the Opposition. It is only when 
We come to the question of delegation 
of power, the question of decentra-
lisation that we say it should be dis-
solved. 

We in Rajasthan, Sir, observe 2nd 
October as a historic day, a day of 
importance. Next to 15th August, 
When power was transferred to the 
people of this country, the only day 
which we observe as sacred is 2nd 
October when We delegated that 
power to the people at the village 
level. On 15th August power was 
transferred to our people by the 
British, power came from London to 
Delhi. Then, under the Constitution 
we transferred that to the States. 
Now that democracy has been further 
taken to the village level, to the pan-
chayat samiti level, to the panchayat 
level. Therefore, in this scheme it is 
necessary that we must have full 
confidence in our people. Let them 
work, let them falter, let them com-
mit mistakes; but I am sure that if 
they are permitted to work they will 
work very well. They have worked 
very well in Rajasthan, and the people 
of Rajasthan are proud of the decen-
tralisation scheme which was envisa-
ged by the B. G. Mehta Committee. 

There is one more point which I 
would like to place before this House 
for its consideration. The whole 
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thinking takes place here at the 
Centre and that pool of thinking is 
transferred to the States. The States 
may then take it further up to the 
-district level, the panchayat samiti 
level and the village panchayats. It 
stops there. There are various other 
committees like the youth committc'~, 
the mahila committee and other insti-
active, then the real purpose is not 
active, then the rural purpose is not 
served; whatever thinking we have, 
whatever glow or spark we may have 
here, when it reaches the panchayat 
level either it is completely extin-
guished or if there is any light or 
force in it, it is not carried to the 
people at large. 

1 would like to mention one thing. 
We are now having the Third Five 
Year Plan. In Rajasthan, in Andhra. 
in those States which have completely 
decentralised their administration as 
'uggcsted by the B. G. Mehta Com-
mittee or have gone ahead of their 
recommendations, there is a problem. 
'The First Five Year Plan was an 
introduction to planning. The Second 
Five Year Plan was a Plan for the 
people but not by the people. But 
the Third Five Year Plan should be 
really a Plan for the people and by 
the people. The people of Rajas-
than now claim, the members of pan-
chayat samitis numbering 3,000 to 
4,000, that it is for them to plan In 
the sectors allotted to them. They 
ask, why should the States or the 
Centre plan for th!.'m in those subjects 
which have been transferred to them 
under the law? Therefore we are 
now attempting to have viliage plam. 
Definite instructions have been issued 
and we are trying the the experi-
ment of making village plans on a 
mass scale. You have to plan for 
more production, social amenities etc. 
'These are the two sectors which come 
under the village plan. Therefore, 
tod~y oUr village level workers, 
natIonal extension officers sarpanc1J 
a~d others go to the villages, convene 
VIllage sabhas and ask the heads of 
families how many acres they have. 
what are their demands, what are 
their necessities etc., so that they arc 
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able to place before the village sabbas 
their needs. In that way we can plan 
for every village and ultimately it 
becomes a district level or panchayat 
level plan. If only you do that, real 
planning in the country can take 
place. Only in that way you can 
enthuse the people to put in their 
maximum effort for more production. 

Therefore, democratic decentralisa-
tion is not only a scheme for a co-
ordinated development plan as envi-
saged by the community development 
programme but it is also definitely a 
reform in the local self-government 
administration in India. If we want 
to see that Gandhiji's dream of pan-
chayati raj comes through, it is only 
through democratic decentralisation. 

Shri Jaipal Singh (Ranchi West-
Reserved-Sch. Tribes): Mr. Speaker, 
Sir, I hope I shall be forgiven for 
being forthright in my reactions which 
have been known to the hon. Minis-
ter for sometime. I have always said 
that the idea has been good, and I 
thought that I would give the Gov-
ernment a chance to work out its 
plans, I have been disillusioned. I 
I have told the Minister at some other 
place that I felt that the money that 
has been spent on Community Deve-
lopment and in national extension 
service is a fraud on the exchequer. 
This is a very serious statement. It 
is not as though I did not want that 
money should be spent on welfare 
work. It is not that. But I do feel 
that, in good faith, perhaps, we have 
attempted to superimpose it on the 
people we wish to serve. 

I come from an area where you 
have not to teach, as Shri Ranga has 
perhaps had to teach, many years ago. 
This panchayat system has be!.'n 
there in the tribal areas from time 
immemorial. But since Independence 
wha, have we done? We have up-
rooted that system. It was something 
that was of the people belonging to 
the genius of the people; we legis-
lated, the Panchayat, Act and the 
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like. We overnight tried to think 
that we could bring in something-
a wonderful scheme it may be, and 
it was well meant-but it. has mis-
fired. 

My main grievance is that the sum 
Rs. 300 crores which we plan to spend 
in the Third Five Year Plan is a 
thing which the people do not seem 
to support; the peop1e do not seem 
to be behind it. About the Plan it-
self, I do not see much wrong with it. 
I can only talk of my own home area. 
I do not pretend to talk of the whole 
of India. I would not do that. My 
hon_ friend Shrimati Renuka Ray has 
ma~e a s.udy, and when I appeared 
before her team I told her the same 
thing. I felt that in this missionary 
endeavour to bring gOOd ideas to the 
rural community, we have imported 
a battalion of foreigners. They were 
indeed not foreigners; they were our 
country-men. But to the community 
they sought to serve they were allens. 
That is my difficulty. I am not one 
who would just theoretically oppose 
the idea of trying to work in the 
rura1 areas. But I do not feel thai 
our foundations are up in the apex 
and not at the bottom. I do feel that 
we should build up from the bottom 
these sanctimonious ideas of trying tG 
do good t.o the villages and the like, 
It is very nice to talk about it in 
Parliament, in the legislative assem-
blies and in the social welfare boards 
political parties and the like. 

Mr. Speaker: Has the scheme been 
introduced in Bihar? 

Shri JaipaJ Singh: The Panchayat 
Act has failed. 

,- Mr. Speaker: Was it introduced, and 
failed? Or, it was not introduced at 
am 

Shri Jaipal Singh: The legislation is 
there, but it has not worked. Now 
that you have asked a question, I 
would like to tell you that five years 
ago- (interruption) . 

Deeen:ralisation 

Mr. Speaker: Order, order; I am 
talking about the three t.ier system 
that was recommended. The subject-
rna tter of this debate is the recom-
medation of the Mehta Committee 
and the working of the scheme in 
those particular areas. From hon, 
"Members who have gone to those 
areas and found out that the system is 
not working, this House has an oppor-
tunity to have their experiences. 
O.herwise, in other cases where it. has 
not been introduced at all, there is 
no good referring to ancient pan-
chaya t systems. 

Shri JaipaJ Singh: I do not know 
how successfu"lly the scheme has 
worked in Rajasthan or some other 
Stale. I am only concerned with how 
I can work it and how it has worked 
in my Sta.e. That is of importance 
to me. Perhaps, in Rajasthan they-
have done a wonderful thing, they 
have worked miracles; that is all 
righ:. But I do want to know the 
very idea of decentralisation. I do 
not know what they mean: by demo-
cratic decentralisation. Decentrali-
sation must always be democratic; it 
cannot be otherwise. We use thl" 
word 'panchayats'. The best transla-
tion of the word 'democracy' is 'pan-
chayats'. What I am trying to main-
tain is, the panchayat has been there, 
as far as I am concerned in my area, 
from time immemorial. There i; no 
question of decentralisation. What I 
am Only trying to urge on my hon. 
friend there is the fact that you build 
It up right from the bottom instead of 
trYlnll to import outsiders-that is 
what is happening now. Whether it· 
is by legislation or otherwise. we 
have to work and get on with the 
ger.ics of the peop1e. That is my 
main submission. (I 

For example, in the Third Five Year 
Plan, they are going to be given 
Rs. 300 crores. That is not a small 
amount. Shri Ranga. a fairly respon-
sible Member in this country and not 
Ilnknown to this House, said a few 
minute a back that all political leaders 
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ship take a vow-to do what? That 
in this particular respect, they will 
not be political. Is not that an admis-
sion Sir that hitherto the whole 
sch~me has been working on a politi-
cal basis? To me that is a very very 
serious thing. It is not that we do 
not want these things to develop and 
to continue or the national extension 
services to he there. But I am afraid, 
from the pcrsonal experience I have 
had-field experience, not academic 
experier.ce; I am not going by the 
reports Government produce before 
us; I am going by what I have seen-'-
I feel that it is very very largely poli-
tical. So, if that is to prosper, certain-
ly decentralise the thing. That is fhe 
only hope the scheme has. The only 
way in which we can succeed is that 
the people are part of it and that the 
people are behind it. Ot"~rwise, with 
all the window-dressing ("at has gone 
On in the first two Five Year P'ans, 
We art just feeling oUI'selve-. 

As I said, I want to be forthright. 
It might hurt certain people. but I 
come from an area ",he·re pc.'ple . 0 
not read reports. 

Mr. Speaker: But their spokesman 
reads. 

Shri Jaipal Singh: Sir, I congratu-
I~te you for crediting me with that 
amount of energy that I read the 
pyramid of literature that emanates 
from the particular Ministry and other 
Ministries. I do read them and I am 
a fairly responsible citizen of thi; 
country. I do not read them because' 
the literature relates to my own area. 
I read them because they educate me 
and it is good for me to read. 

All that I would 'ike to say is that 
we must ·trust our master.. Who are 
our masters? A couple of years 
hence, We shall be going to the 
villagers saying: m ~ ..-)c.n! 
'!!hey are our masters. The sooner we 
realise that, the sooner our hon. Min-
i,ter and every ~,fember of the Trea-
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sury Benches realises that, the sooner 
in the States they realise that people 
are not going to be fooled by window-
dressing that has been done in the 
past, the better it will be. Granted 
mistakes have been made in the past, 
I do believe there i3 scope for the 
Plan. 

So, Sir, I am not one who would 
oppose the perspective ideal. Mistakes 
have been made in the past. We have 
been to a large rX'Cl1t sententious, 
idealistic we rna" put it, and doing a 
certain amount of window-dressing to 
the outside world and perhaps, 

, window-dressing to deceive ourselves: 
But I do think now we are growing 
up, we are trying to become mature. 
We mean business and I think if we 
hav~ to be dcmo~ratic, we do reany 
seriomly mean that we are tJ build 
up a Welfare St.tc. I think wi.at has 
been suggested is all to the good and 
if We are all behind it and the people 
can be behind ;t tl,en certa;nly we 
~l:l'? it. 

Mr. Speaker: How long will the 
Minister take? 

The Minister of Community Deve-
lopment and Co-operation. (Shri S. K. 
Dey): About thirty minutes. 

Mr. Speaker: Then I must call the 
Minister just now. 

Shri Narasimhan (Krishnagiri): 
Before that may I put a question? 
How does the Minister and the Minis-
try reconcile themselves to the posi-
tion of the District Collector presiding 
over the Development Councils con-
c.isting of Parliamentarians, Legisla-
tors and other elected people? Will 
it not lead to clash between the 
incompatibles for no fault of their 
O\vn? 

Dr. M. S. Aney (Nagpur): As I 
heard the speeches of hon. friends· ... 
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who moved the Resolution I felt that 
there is some sense of sadness in what 
they were speaking. It seemed from 
the speeches, and even from the 
Report itself, out of which this Reso-
lution has been culled, that >omehow 
or other the development programmes 
have not made the progress which the 
people expected, that they have not 
yet given the expected results and, 
therefore, something is needed to give 
a new impetus to them in order to 
make them more popular and make 
them more useful and beneficial. And 
one of the remedies thought of by 
Shri Balwantrai Mehta is democratic 
decentralisation of schemes. 

Well, I do not want to say anything 
against it or for it. Some criticism of 
the scheme has been made by my hon. 
friend by asking the pertinent ques· 
tion "What is the meaning of using 
'democratic' in addition to the word 
'decentralisation'?" for decentralisa-
tion naturally is democratic and 50 the 
,yard "democratic" is ~uperfluous. But 
my difficulty is this. You are asking 
for decentralisation of schemes. That 
means decentralisation of power. 
Power is centralised somewhere and 
it has to be decentralised and placed 
in the hands of somebody else. That 
is what we want to day. Then you 
have to see that there is sufficient 
enthusiasm among the people placed 
with power to carry on the work 
which is entru ted to them, and that 
enthusiasm will help us in making our 
community schemes very successful. 
That is the idea at the moment; it 
may be. But t]"':'e i; one difficulty. 
The peoples' mind. are generally 
inftuenced by ideals placed before 
them by men, not only who live in the 
village. but' by those, who are suppos-
ed to lead the nation. Now the nation 
naturally, therefore, looks· up to those 
who are guiding the nation today, the 
Government of India today. And 
what is the policy 01 the Government 
Of lDdia today? That is the question 

they put to themselves and they 
answer it in their own way. The 
Government of India's policy today. 
according to the declared wishes em-
bodied in resolutions which have beer. 
pas ·ed and policy disclosed in the. 
various measures which the Govern-
ment of India have taken is certainly 
not of decentralisation. That is the 
point. In fact, the very ideal of 
followin2 the socialistic pattern 
carries with it some kind of idea of 
nationalisation which means the cen-
tralisation of power in our activities 
as much as possible and keeping it iJl 
our hands. Not only that. We hold 
big meetings, conferences and cong-
resses and impress upon the peopie 
"this is the ideal that we place before 
you and every Indian should be in-
fluenced by that ideal, fired by that 
ideal and do his best to implement 
this ideal in the best possible way". 

That is one kind of propaganda that 
We are carrying out today, that is, the 
ideal of centralising the power, takinlr 
it into the hands of Government as 
much as possible and leaving very 
little in the hands of the people. 
Power that should be in the hands of 
the people is being taken in the name 
of doing good to the public at large. 
I do not want to dispute that. It may 
be that that is being done with a vieW' 
to do good to everybody in this coun-
try. That may be true. But what is 
the ideal before you? The ideal is 
opposed to that of decentralisation or 
power as centralisation of power 
actually is being seen in every impor-· 
tant measure that we take. In fact,. 
the three measures which we have-
discussed during the last three days 
about land reforms. And all these-
things were frequently defended OD· 
the ground that Government is takin& 
all these things not for the sake or 
their own benefit but for the sake of 
the poor people who had nothing in 
their hands. So, that is the ideal 
placed before the people by the Gov-
ernment itself and by all those who. 
like ourselves, stand· by the Govem-
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ment, namely, it is time for us to lose 
our own powers and try to put, as 
large a measure as possible of it in 
the hands of the Government. This is 
what we call centrali:ation. With this 
big cry of centralisation going on, 
here Our institutions are lacking for 
want of popular enthusiasm. There-
fore decentralisation must come in. In 
this case of contraditiction, I find that 
the remedy we have will be very 
difficult for its success. Anyhow, 
.... ish that it may succeed or some 
other method be found out. 

I would have enlarged upon this 
aspect, but I know my time is very 
limited and an'other more important 
person is to speak. 

Shri S. K. De,.: Mr. Speaker, Sir, 
when this subject was proposed to be 
discussed in thi; House specially dur-
ing the last session I was very happy 
because this was one subject besides 
agriculture to whiCh I was, as a 
person, concentrating all the attention 
that I possibly could including the 
attention of the staff of my entire 
Ministry. 

When we talk in terms of extending 
the democratic process and the sover-
eign ty which rests in this House to 
the people down below over distances 
of thousands of miles spread over our 
550,000 villages, it is of the utmost 
importance that not merely the people 
to whom this process is being extend-
ed but also those who have been elect-
ed by the people as their representa-
tives in this House of Parliament, in 
the State legislatures and in other 
institutions have a ful! opportunity of 
understanding the implications of the 
steps that are being taken so that 
when the system, howsoever desirable 
we may decide it to be from tlrla 
House, is threatened by forces which 
are pitted against it, proper protective 
measures can be administered by 
people who wish progress of demo-
cracy in this country all along the 
line. 

Therefore, I looked up to this debate 
as a great opportunity because the 
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country will have an opportunity of 
knowing what the hon. Members of 
Ihis sovereign Parliament think about 
this particular process and what 
importance they attach to it. I did 
not wish to burden this House with 
the theory, philosophy and the objec-
tives of democratic decentransation as 
it has been called in the past by the 
Committee which was set up by the 
Government or of panchayati Taj as 
We call it now, because I discovered 
only last night that I imposed on this 
House during the Budget Ses ion a tax 
heavy enough which lasted for about 
l~ hour which was devoted, I find, 
entirely to the description of puncha-
yati Taj as "'e are trying to implement 
in this country. I therefOre assume 
that it is acknowledged and accepted 
by this House that the democracy and 
the sovereignty that are enjoyed by 
this House shOUld travel all along the 
line, right up to the village level. I 
presume it is accepted that the demo-
cracy that wil! ultimately survive and 
endure in this House shall be deter-
mined by the democracy that is 
practised not merely in the institu-
tions below but even in the family. 

I wanted to tell this House exactly 
what we have done during these tWI) 
years. It has been suggested by some 
friend here, by Shri Ram KrishaR 
Gupta, that there should be a model 
legislation by the Centre. I am quite 
sure that this House will appreciate 
that whenver any model thinking as 
such or so-called, is sent out by the 
Centre, it has the immediate tendency 
of suppressing the initiative of the 
States and preventing them from 
thinking, because there is a natural 
tendency on the part of the States to 
feel that the Centre must have sent 
out this legislation after all the think-
ing that could llOssibly have beeR 
done. and because the Centre consi-ts 
of the greatest authorities in the coun-
try. Conditions vary widely from one 
area to another. We have Kerala on 
the one hand and NEFA on the other, 
and various conditions interpose in-
between. Naturally, no legislatioa 
which applies effectively to one part 
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of the country could apply to another 
part of the country. We naturally 
felt, and I hOPe I have been right in 
making this as umption on behalf of 
the House, that the be-t role that the 
Ministry could play would be to con-
tinue discussing with individual State 
Governments as they proceed with the 
formulation of their legielation, and 
make available to each individual 
State Government the pooled thinking 
en this subject that has gone behind 
in other States. And that is precisely 
what we are trying to do from month 
to month. We are not merely ,ending 
out to the States streams of ne\\r ideas 
that are being evolved by individual 
Stat"s, but also the experiences in the 
working of the panclllLyati Taj eystem 
in the States which have already 
undert '} ke!: them, as for ini. tance 
Raj3sthan, Andhra and some other 
State. which are now going ahead 
with them. This is one thing that we 
are doing. 

Secondly, it has been suggested, 
think by Shri Surendranath Dwivedy, 
tha~ the Centre. instead or trying to 
evolve a uniform pattern for the 
\vhole country. is trying to spread 
confu~ion by allowing the States to 
go ahead in the;r own way. I am quite 
sure this House will appreciate that 
the Constitution confer;; an autonomy 
0~ the States, and it would be 
extremely ... 

Shri Sur.emlranath Dwivedy: Sir, 
there is a misunderstanding on this. I 
quite well know that it is under the 
State sphere. But the States, in the 
National Development Council. have 
agreed to this propo,al. What I sug-
gested was that when they have 
agreed to this proposal, there must be 
a uniform pattern of development. 
There is no question of imposition on 
the States. On their agreement only 
things' have to be done. 

Shri S. K. Dey: That is precisely 
what We are trying to do, namely, that 
in the fundamentals there is unity of 
approach. What are those fundamen-
tals? The first is that there must be 

a genuine transf~r of responsibility to 
the people and their institutions. 
~ '·''"Idly, what are the levels at which 
dece ... ·· bation i~ taking place? 
Thirdly, what arc tho safeguards that 
have been adopted to see that the e 
popular institutions would not be 
unduly controlled and directed by the 
Goverr.ment apparatus above? These 
are some of the fundamentals which 
we must safeguard at the Centre. And 
we are trying to do it. Continually 
we are trying to do it, that is, before 
a piece of legislation goes to the State 
Legislature we are trying to see whe-
ther it : ati5fies theSe basic points, and 
if it does not we trv to bring the dis-
crepancies as we find them, to the 
notice of the State Government. And 
have made. It is not merely the States 
that so far they have been very 
re.3ponsive to whatever sugeestions we 
have made. It is not merely the State, 
of Andhra and Raj,,>tha'l a~d Madras 
that have gone ahead with legislation 
on Panchayat Raj sy,tem. The Mysore 
State has enacted legislat;on. They 
have gone ahead v.,rith the election of 
panchayats, and election of representa-. 
tives to the higher institutions. Ori sa 
has enacted legislation and is expected 
to implement this programme very 
~hortly. Assam has enacted legisla-
tion. But for the new difficulty that 
has arisen in A -sam, there \vould have 
been considerable progress by now. 
Even pending proper elections under 
the legislation, the Assam State went 
ahead with an a.j hoc pattern of 
panchayats. ·,amiti is and mahakma 
parishad:;. It has been objected to 
that in Assam, we have permitted the 
State to go ahead with mahakma 
parishads instead of Zilla parishads. 
Personally I do not see any objection 
at all to Assam going ahead with the 
mahakma parish ad. If, eventually, 
we find and they find that a mahakma 
pari,had is a misfit and it should be 
a Zilla parishad, it could be done by 
a simple amendment of the legislation 
which can be done without undue 
difficulty. What is important is whe-
ther they really mean blllsiness and 
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are transferring power to the village 
bodies, block bodies and whatever 
other bodies they appoint above the 
block ievel; This is being dune by 
the State Government. We have tried 
to en ure that there is no loophole in 
the legislation. 

On the question of transfer of 
power, it has been said by Shri Ranga 
that there will be a considerable 
amount of control exercised by the 
Slate Government on them and 
therefore, there should be a judicial 
commission apppointed and that judi-
cial commission must be entrusted 
with the responsibility ot dispensing 
the Government funds between the 
different panchayats in the State. Cer-
tainly, I have very high confidence in 
the judiciary in this country. But, I 
do not believe that, once the judi-
ciary is piac2d in the position of ad-
ministering funds between hundreds 
of panchayats in the country, they, 
~vel1tual1y, would be any different 
from an administrative organisation. 
Therefore, a judicial organisation, if it 
is to be appointed at all, must be there 
for other purposes, not for adminis-
tering funds but to see that the 
appointment of staff in these block 
panchayat samitis and the parish ads 
are made according 10 certain, 
proper, correct criteria. That is being 
adopted by different States in different 
ways. I have no doubt about it that 
just as we have here in the Centre 
the Union Public Service Commission, 
and we have the State Public Service 
Commissions, in the same way, even-
tually. there will have to be a Pan-
chayat Public Service Commission 
There is no alternative to it. It is 
corning. Some States are thinking 
seriously about it. 

In other matters about elections 
and other disputes, there can be an 
independent tribunal or an indepen-
dent Commission looking in to these 
matters, as we have an Election Com-
missioner here. I have no doubt this 
also will corne in due course. What 
we are concerned with at the ;tnomeRt 

Decentralisation 
is to see that these podies are brought 
into shape. I have· no doubt there 
will be many teething pains in the 
process of developing these bodies. 
But, let us not have any illusion that 
Panchayati Raj is going to be a talis-
man and that it is going to be a sub-
stitute for technical and administra-
tive efficiency. It is certain that if, to 
an efficient block organisation, we can 
add the strength and experience of 
efficient and honest popular represen-
tative institutions, the work will be 
accelerated enormously. It is also true 
that even if there is an indiffererft 
block organisation, or, let us say, a 
dishonest block organisation, if there 
is a popular organisation along5;de 
which exercises control over it. that 
indifferent or inefficient or dishonest 
government organisation be pulled up 
and made to function on correct lines. 
Al! these things are corning. We want-
ed to make sure that these bCldies 
corne into shape and Ih~t the peopb 
who come into these institutiops ar~ 

given proper training 'n unders:a!ld-
ing the processes of democracy in 
which the government organisatien has 
a particular role and the people's or-
ganisation has another par: icular role 
and the two are complementary, not 
being a substitute for each other, not 
being inter-changeable for each other. 
That understanding must first be con-
veyed and transmitted effectively to 
all these institutions and those who 
come to man these insti tl~tions. 

The second thing is to create ad-
ministrative and technical competence 
even in the representatives of the 
people who are corning in there, so 
that they can form sub-committees at 
the Panchayat and Block Panchavat 
Samiti level and the Zila Parishad 
level, thereby assisting a.ld comple-
menting the efforts of the Block staff 
in more effective implementation of 
the Block programme for different 
subjects like production, welfare, com-
munications and other matters. That 
training programme has been under-
taken all over the country in. all 
States. We know for a certainty that 
unless we are able to build up techni-
l1li1 efficiency in tile country, and alN 
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build up our resources,-for imtance, 
even in food production we have to 
build up seeds, fertilisers, insecti-
cides, implements, proper servicing 
arrangements for implements-Pan-
chayati raj is not going to be a sub-
stitute for this materials. But in the 
Third Plan all steps are being taken 
to see that all these resources 'for agri-
culture, public health, animal hus-
bandry, industries etc" are develop· 
ed. We are nOw trying to see that 
simultaneously people's organisation3 
also get technically and administra-
tively developed to take the fullest 
advantage of all these facilities and 
of all the organisations that are going 
to be placed at their disposal. 

Shri Jaipal Singh raised a question 
about work in his own area. I claim 
aome credit for knowing fairly inti-
mately the work that has been done 
by' the community development organ-
sation in the particular area from 
which he hails. I can say with a con-
siderable degree of confidence, be-
cause I have gone to that area on ,. 
number of occasions, perhaps as many 
times as I have gone to any place 
in this country, may be even more, 
that a considerable amount of work 
has been done in his area. The ques-
tion of improved methods of cultiva-
tion did not arise at all before the 
community development programme 
began in his district, in his consti-
tuency and other areas around. For 
the first time, people are using im-
proved seeds, fertilisers; for the first 
time they are knowing what insecti-
cides are, how to grow nurseries, how 
to use improved implements. We are 
spreading out medical lieI'Vices to the 
villages. Large expansion has taken 
place in the education of boys and 
girls, expansion has taken place in 
the field of women's work, which is 
really. a heart-warming experience to 
see in that particular area, and I have 
recommended to the whole country 
that they experience that we have had 
in this particular area in wamen's 
work is a model for us. With all this, 
if he says that nothing has happened 
tkere, and that it ill entirely a fraud, 

I am very sorry. There has been 
some fraud, I have no doubt about it 
and there are some cases already going 
on. 

Shri Jaipal SiDrh: 
nothing had happened. 

never said 

An Hon. Member: He wants more. 
Shri S. K. Dey: He has particularly 

emphasized one factor, that Panchayat 
is an institution which is very well 
known, that it is almost in the blood 
of the people in that area, and ask~ 
why it is that work is not being done 
through the Panchayats. I am asking 
myself exactly the same question thai 
he has put me, and that has been thO! 
crux of my efforts with his State Gov-
ernment, to see that the Panchayati 
raj system, which has been recom-
mended by the Mehta Committee and 
already accepted by Rajasthan and 
Andhra and now being worked out by 
various other States, is also under-
taken at an accelerated pace in thO! 
State from which he comes. In fact, 
I have been begging the Members of 
the State Legislature and Parliament 
from that State, to lend me their 
support, to lend their Chief Minister 
their support, to see that this pro-
gramme is taken up, to take up the 
very programme mentioned by him 
that whatever is being done now 
should be done by the Panchayats. 
And I have no doubt that in his area 
people will do it even better than 
people in other areas, because there 
the system of Panchayats is almost a 
part of the blood stream of the people. 
That is the proposal we have been 
struggling to push through with the 
Bihar Government all these months, I 
hope my hon. friend will lend me his 
weight, lend the Chief Minister his 
weight, to see that this process of 
legislation is his State, with which he 
is in full agreement, can be accele-
rated. 

SIlri Ranga had mentioned that 
political parties should take a vow that 
they should not fight elections at the 
panchayat and higher levels. Certain-
ly, tbis House will, I hope, agree 
with me when I say that' I have JlO 
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jurisdiction over political parties a3 
they function at the level down be-
low, and it is not possible either for 
any Minister or for anyone in this 
House to enforce such a discipline on 
the political parties, I realise very 
fully the validity of the suggestion that 
my hon. friend has made, namely 
that politicians must try to keep away 
from these institutions. I sUPPOSe he 
meant politicians who go there not be-
cause of any ideology but with a view 
to creating chaos in the situation. 
There can be good politics and there 
can be bad politics. In fact, I would 
like all the politicians in this country 
to go out into the oountryside and 
teach the people what democracy 
means. That is good politics. That is 
the politics of today, and I would like 
all the political parties to go there and 
try to cross each other in disseminat-
ing knowledge on the working of de-
mocracy, so that people know what 
exactly to expect of themselves and of 
the representatives that they have 
elected to all these institutions, 

I was mentioning earlier-I forgot to 
continue it-about the progress thaL 
we have made in this panchayati raj 
legislation and other matters. I men-
tioned that Orissa and Assam have 
already enacted their legislations. 
Now. U.P. has got its legislation before 
the State Legislature, and it is likely 
to be finalised in the near future. As 
far as we have information here, the 
Madhya Pradesh Government referred 
this matter to their State Legislature, 
and the legislature referred this matter 
to a Select Committee. We are ex-
pecting that their legislation will also 
go through very shortly, The Punjab 
Government have done exactly the 
same. The old bilingual State of 
Bombay, for obvious reasons. could 
not go ahead with the panchayati ,'aj 
scheme. As soon as the State was 
bifurcated, the new States of Gujarat 
and Maharashtra have appointed com-
mittees to go into this question. very 
high-powered committees charged 
with the responsibility of making spe-
cific recommendations, on the basis of 
which legislation can be framed. I 
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have nO doubt about it that they are 
going ahead at a very accelerated 
pace; We are in very clOse touch with. 
them, and I have no doubt that both. 
Maharashtra and Gujarat will give 
a good account of thems"lves. I have 
also nO doubt that Bihar also will 1&' 
forward with a lil'le more assistance 
from my hon. friends !ll this House 
and friends outside. Wnat is proba-
bly required is a little Letter undu-
standing of democratic decentralisa-· 
tion or panchayati raj, as we call it. 

Amongst the vocal people in the 
State. the Chief Minister is not quite 
a free agent to do whatever he pleases 
or whatever he believes in. He has 
to carry the people with him, Thcre 
are the membrs of the State Legisla-
ture who have to accept it and who 
have to understand it. Who is going 
to explain this matter to the State 
Legislature? Who is going to explain 
this matter to the people down below 
as to what is meant? 

There is a general feeling that wh!l~ 
in the past. a collector could do what_ 
ever he wanted, now he is being su!)-
jected to some pressure. the tehsildar 
is being subjected to some pressure, 
and the other revenue officers are 
going to be subjected til some prps-
iure, and the same sort of pressure 
is going to be built up everywhere. 
So far as a good government servant 
is concerned, he is very eager that 
the overhwelming burden which is al-
most crushing him and crushing his 
back is shared by others. A bad gov-
ernment servant is not afraid of any-
thing else in the world as much as 
of beine exposed by a pc.pular org9n-
isation. 

Shri Surendranath Dwlved,.: What 
about the Centrally admini8tered terri-
tories? 

18 hi'll. 

Shri S, K. Dey: I shall come to that 
• minute later. 

Therefore, everywhere, the Deve-
lopment Commissioner and other 
Government officers who are really 
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.doing an outstanding piece of work 
have been giving the fullest support 
to this concept of panchayati raj. 
They are trying to see that this 
Panchayati Raj legislation is properly 
framed and is enacted as early as 
possible. But on the other hand, 
there is opposition also from a large 
number of people W,lO have so far 
lived by shouting slogans, who have 
lived by riding the shoulders of un-
wary people. They are mortally 
afraid of these new schemes that are 
eorning up, where starting from the 
pa11chayat up tn the State level, 
every action of Government shall be 
subject to popular pressure. I would 
like the House to imagine just as a 
proposition how the Central Govern-
11](;11t would run if Parliament had 
been an advisory body and the Cen-
tral Government were allowed to 
iu,1ction with the government officers 
"I most independently except for the 
advice that they would accept from 
this House-which they would choose 
.to accept. It would be impossible to 
run any Government on this basis. 
And yet sumehow or other, there is 
a feeling amongst quite a large sec· 
tion of people in this country that the 

'village people are so ignorant and so 
useless that you cannot entrust any 
"respomibility to them. Take a simple 
"proposition. The village people are 
today being asked to elect Members 
to Parliament, many of whom they 
"may not know personally, who will 
have the right in this sovereign House 
even to surrender the sovel"eignty that 
they have. If the right to surrender 
even the sovereignty which this House 
possesses is not" there, there is no 
sovereignty at all. If we can entrust 
the responsibility to the people to 
elect representatives who can be com_ 
pletely sovereign, I cannot understand 
the anomaly and absurdity when we 
say in th.e same breath that the village 
people are not wise enough and com-
petent enoul!h to elect panchavats 
which will be able to spend a thou-
"sand or two thousand rupee, or im-
plement their agricultural pro-
grammes or animal hus~ pro-
grammes. 

Now that section of people is not 
a very small minority. They are a 
Very large group of people. And 
behind them are many people of very 
great influence with obvious re~ource> 
and un-obvious resources. They 
know that the two things, panchayati 
raj and sahkaTi sarnaj, go side by 
side, and if these can succeed, riding 
over people's shoulders on short pay-
ment is not going to succeed. And 
we cannot expect this revolution to 
take place without even skirmishes. 
A large number of people in this 
coun try have already started propa-
ganda before the panchayati raj sys-
tem has been born. The fact that this 
Ministry is trying now to carry out 
the mandate of this House and con-
centrale itself on seeing that this is 
the first item on our agenda to be 
taken up, namely panchayati raj, 
enabling the panchayati raj to take 
up enhanced agricultural programmes 
-is not liked by many people in this 
country, quite influential both in the 
written world and in the spoken 
world. who say that the Ministry is 
cOlI!pletely wasting its time when it 
talks in terms of panchayati raj and 
is only trying to do this in order to 
hide its failure. 

My hon. friend, Shri Surendranath 
Dwivedy, asked me why we from the 
Centre have not taken up the question 
of establishing panchayati raj in the 
Centrally' Administered Territories. 
Now, how can I have a zila parishad 
in a Territory whiCh is three blocks, 
which is not even a tehsil? Let us 
take the case of Delhi. Delhi has 5 
blocks, which is not even a sub-
division. Can we have a zila pari-
shad? We cannot. We have had 
panchayats in Delhi. We have had, 
therefore, to think in terms of a sepa-
rate body with a non-official Chair-
man given almost full responsibility 
for administering the programme. 
That i. how the programme has been 
done here. The same thing applies 
to Tripura; the same thing holds good 
in the case of Manipur, because litese 
are very small territories. We are 
trying to see that the panchayats, 
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which .. are the base of the institution 
of panchayati raj, are created in 
every State, in everyone of the 
Centrally Administered Territories 
and that these panchayat institutions 
are given the full responsibility for 
implementing the programme within 
their area. 

Once this has been implemented 
fully it should be a very much simpler 
matter to have higher forms. In any 
case, higher forms can only be up to 
the block level and not beyond that. 
In territories like Himachal Pradesh 
we have already the Territorial Coun-
cil whIch has been delegated consi-
derable responsibility for matters of 
development. There again we are in 
difficulty and we are trying to explore 
how this panchayati raj system can 
be integrated with the scheme of the 
Territorial Council. I hope hon. 
Member, Shri Dwivedy, will appre-
cia:e that it is not so .ery important 
today so far as the centrally adminis-
tered territories are concerned. The 
question of Zila Parishad does not 
arise except for Himachal Pradesh. 
There is no place for it in a practical 
way. But, what is important is to 
establish panchayats. 

It has been suggested by an hon. 
Member that we should not try to 

. devolve only powers for development 
but we should also delegate powers 
for administration. But, I would say. 
llet us first try to get these new bodies 
trained to take up responsibilities for 
development of their own areas. Once 
they have done that, they can take up 
administrative responsibilities, for the 
administration of law and order and 
other matters at a later stage. There 
should be no difficulty in doing that. 
But. if, to start with, we entrust them 
with responsibilities for law and 
order. responsibilities for administra-
tion, responsibilities for the judiciary 
and the responsibilities for develop-
ment. then, the weight would just be 
crushing. 

It bas been suggested that the vil-
lage people are faction-ridden. I 
think Shri Ranga .mentioned it. and 
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said that this panchayat raj is going. 
to create a lot of trouble. We felt 
that because they were faction .ridden, 
it is absolutely necessary that the' 
ins:itutions at the village level and 
the higher level should be given 
special responsibilities for the pro-
gramme. In the past, these village 
institutions used to utilise most of 
their energies in factions for the sim-
ple reason that they had not enough 
o~ work to do. It is just l1ke in a 
family where there are' no children 
and there is no work for the husband 
and wife, even the husband and wife 
begin to quarrel with each other. And, 
that is exactly what has happened in 
these village institutions. Once we 
remove ihis parallel functioning of 
governmen tal organisation on the one 
hand and popular institutions like the 
district board, on the other, and 
entrust the entire responsibilities to-
gether with the entire staff of 
government handling 'development 
matters to these bodies, then, these 
bodies are either to survive by their 
performance or they are to sink. 
because there is no other choice. At 
the village level there is no question 
of ideology. At the village level there 
is the government staff and there is a 
programme and there is a growing 
need. the yawning need of the people. 
It is for the people's representatives 
at that level to get the maximum 
harnessing of the people's resources 
to carry out the development pro-
gramme. If they do not do that they 
will have no excuse to offer to the· 
people. We have to point out 
that panchayati raj ~ystem will root 
out the party faction with which we 
are confronted in the villages. 

Shri Sarasimhan asked a question 
whether the Collector should preside 
over the District Development Coun-
cil. As my hon, friend, Shri M. D. 
Mathur mentioned. to some extent, 
the panchayati raj system recommen-
ded by the Balwantray Mehta Com-
mittee is out of date because in most 
of the States they are going ahead 
appOinting non-official chairmen to 
the Block Panchayat Samitis and also 
non-official chairmen to the Zila Pari .. 
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shads. In the State of Madras they 
have done a considerable amount of 
thinking. I come straight from 
. Madras. I came back three days ago 
.after an intensive tour of Madras. 
It has done an outstanding piece of 
work in training the people, in 
.ex;ending the agricultural pro-
. gramme, in getting people acquainted 
with the programme for the scheme 
. of panchayati raj. For reasons of their 
own, they have decided, as an interim 
measure, to have the Collector to act 
as the Chairman of the District Deve-
lopment Council, as recommended by 
the Balwantray Mehta Committee. 
For obvious reasons, I cannot impose 
On the Madras State my own views 
howsoever I may desire that Madras 
should have acted to the contrary 
so far as the Chairmanship of 
the Zila Parishad is concerned. I 
have no doubt that eventually these 
·people's organisations, once they 
begin to function will develop so 
·much momentum and strength on 
their own that there is no Govern-
"ITlent in the country which can resist 
the inevitable development that must 
take place, namely, that the whole 
·Government organisation at whatever 
lpvel it functions will have to be 
placed subordinate and responsive to 
the people's organisation functioning 
a: that level. 

I am very grateful to you, Mr. 
"Speaker, for giving me this opportu-
nity of hearing the views of the hon. 
Members of this House and giving 
them some of my views and the views 
of the Ministry on various matters 
raispd. We shall try to examine most 
of the questions that have been posed 
bere and I shall take the opportunity 
of bringing the gist of it to the atten-
tion of the State Government and I 
would also take the opportunity of 
emphasising on the State Govern-
ments the special importance that is 
being attached by this House to this 
scheme of panchayat raj. 

'1ft Uqp!f """: ~ lf~~, 
~ ~~ fuilt n: q~ ~ m ~ iF 

"IlfTiI ~r ar'4:~ ~, '3"~ ~ m'l" ~ ~ 
f.f; ill't~~ ~~;;r~~~ iF ill?: it 
~~ ~ m- ~ .... 

Mr. Speaker: Let me put it to the 
vote of the House. Otherwise we 
may have to disperse for want of 
quorum. Han. Members have been 
patient so long . 

"'r~~: "li'fu<Ii~ifI"~1' 
~~~~~~~~<tit"lft 
~ ~~ ~ f.!; 1ITOf;fi1:l" ~;ft ~ '1"1 ~ 
~ ~ ll'f,1';r mrn:rr ~ f.!; ~~ if; ~ 
~ ~'f 'liT ~ ~ if; ~ 'f€t 'liT1mr 
;fr "IT1f'T1' I "Ii' tit~ ~T fu'!i ~ifI" ~ 
~~ ~ ~ f.!; ~~ ;qq;fi m... 
it~m~fiI;lrrf.!;~if;~ 
~~ ~ ~ ~ifflif m~~ t 'if' f.!; ~r 
t;'f'll"!~ ~ ~.,. ~ ~ it f.!; 
~~ ~iT'f if; 'f'I"lllf[il" ~~ if ~ mrer 
~I "Ii'~r"Tf.!;~~if;mit~ 
;;'lfT~T "U-lA"T ~T 'ifRrT \Off.!;'f ~ a'T m'f 

m ~~"Il ;;r<lT m i· f.!; ~ 4"ifflif 
'Ii'R m ~, ~ ~ ~ f'frtf tif<'[ik 
'IiT ... ~fti;ij=c~~~r~1 ~~ 
fit, f«<t'r ~ 'IT<I': if; ~~ 
~ ~;r 'l~ ~ ~ wif; ~ 
it ~i!" mlfT I ~~ 1R:T ~;;r 
t f~ ~'f <tit ~ 'fU 'Olfl"l ~lfT "ITIf I 
~'f if; ft;r1:I: it "."ifi" ~TiT ~ flIm<;r m ~ 
~~'fI 'ifliFfT ~ I ;rr.r;ft"!f ~.rr if 
~f.r.J;'W'I" ~';'f if; ifr't it oft lit!: if<f;;rllf[ 
f~ ~ n: iiflIl 'flIT ~ gi ~ I ~t 
~~ q';;r[if lFlI" ~ If'flOT ~ m-'l 'liT ~ 
"fA" ;r,<: ~ ~'m f.!; ~ ~ orR 
~. f.!; ~ ",{[if; ~ m.. tr~ ~, >it>.: 
;f;it lIi!" 'fiTl'f f.!;Ifr "ITlI "."ifi" mror 
~ "'r"h filill"l ;rllT ~ lfTifl" itt 
ifi!f.t if[ TR"IiI" ~ ~ f~ ~ ~ if; ~ 
~ ~iR:1 q~ 1ft" ~ ifif~ ~ 'if) r..; 
~ Ifnf.r n: fif'm: ~ I ~f<;rl!; 
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if ;J'A'r ~ !i"i (f~q; ~T'IT 'i!T~ol 

~f.!;~~or~~~f.!; 
;;.:ttif !R qq;ft ~ 'Ii' nr'lli f~ rn 
1!1i- if~ ,;~ t !ilJ omr it f.!; ~Tif 
!i<f ~'tiT'f it; <'fllJ: ~rif it ;;it ~oft I!fOU 
Il(T ;J~ 1!&:~lJ f.!;!£T ""~ '!~ mm qn: 
fcf~omr t f.!; ;J~"" 'fir;:. if ~~ ;;n'1PTT I 
'q'lJ,;ft' ill1~m ~ uor ifiTl1!£Tif ~<ft' 
nr~ Rif ~'f h~.:r1f~fif<'tT rn 'fl"'f<: 
iifi.i'l'lf'e it; ifT~ <'!lITT i!il ~~ rn 
q;: ~~q;l" ~ ~q I 

Mr_ Speaker: Before putting the 
motion to the vote of the House, I 
propose exercising an extra-ordinary 
right given to me under the Rules and 
for the first time. Under Rule 360 
the Speaker may himself, or On a 
point being raised or on a request 
made by a member address the House 
at any time on a matter under con-
sidel'Qtion in the House with a view 
to aid Members in their deliberations, 
and such expression of views shall 
not be taken to be in the nature of a 
decision. 

I called Shri Rami Reddy who 
comes from Andhra Pradesh so that 
he may speak and give first-hand 
information to this House but was not 
here_ One hon. Member spoke from 
Rajasthan. Of course Sbl'i Ranga 
spoke and another hon. Member spoke 
who had to sit day-to-day with these 
people unlike Shri Ranga who has got. 
an all India work. I thought Shri 
Rami Reddy would be in a position 
to give some details. 

So, I chose intervene and say a 
few words on this occasion and it is 
the first time that I am addressing 
the House. Recently during the 
recess, I undertook an extensive tour 
in my district. I had an opportunity 
of visiting two samiti meetings. I 
never knew that they were develop-
ing small parliaments in those places. 
On each occasion the meeting was 
very well at.tended_ The samitis are 
between village panchayats and zila 
parish ads_ There are a number ot 

Decentralisation 
samitis. Each taluq has got three or 
four samitis_ 'lbe samitis consist of 
presidents of village panchayats. Iu 
I said, they were attended very well 
on each occasion and they exhibited a 
great amount of interest.. 

Why the previous extensibn scheme 
and the boards did not work was that 
the officers were conducting all the 
work. For ten villages there was a 
village development worker and there 
was a Block Development Officer for 
a block assisted by a number of 
extension officers. At the Centre there 
was the Collector assisted by district 
officers. For a long time, till recent-
ly, people were under the impression 
that it was all the business of the 
officers, the government servants. 
But I see that now a change has come 
over. The villagers have begun to 
feel that these persons are to assist 
them, they are their subordinate 
persons. 

As a matter of fact, the first hour 
in the samiti meetings is devoted to 
questions just like the Question Hour 
here. I was extremely happy to see 
that there were small parliaments 
developing in the form of samitis_ 
The block development officers and 
extension officers were all there to 
answer the questions. They were 
also putting Supplementary questions 
to these officers. I was extremely 
happy. Everyone of them would one 
day come up here. 

Shri Surendranath Dwivedy: It 
may be because that is your con-
stituency. 

Mr_ Speaker: If Shri Jaipal Singh 
had any doubts, it was exactly 
because under the old system money 
was not given to panchayats. Today 
all that money is spent there. The 
block development work is given 
away to the samitis and they have 
absolute right to spend the money. I 
think this will create more enthu-
siasm on the part of the persons 
there They will feel that they are 
the masters_ 
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[Mr. Speaker] 
This scheme is working very well. 

I find that they distribute the work, 
they give priorities to various sche-
mes. I hope and trust that. this 
scheme would be adopted elsewhere 
also. Till now it has not succeeded 
because the people were under the 
impression that it was all the busi-
ness of the governmet servants, the 
Collector on one side and the block 
development officers on the other. 
Now they know that the money is in 
their hands, the government servants 
are there only to assist them and they 
could be utilised for this purllose. 

I shall now put the motion to the 
vote of the House. The question is: 

Decentralisation 
"Tha t th i, House takes note of 

the scheme of democratic decen-
tralisation as formulated in the 
Report of the Team headed by 
Shri Balwantray G. Mehta, appo-
inted for the study of Community 
Projects and National Extensioll 
Service and adopted in Adhra 
Pradesh, Madras and Rajasthan 
and certain other States." 

The motion was adopted. 

18.18 hrs. 

The Lok Sabha then adjourn-
ed ti!! Eleven oj the Clock 
on Thursday, the 4th Aug-
ust, 1960/Sravana 13, 1882 
(Saka). 




